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ORDER
Counsel representing both the parties are present. Counsel for respondent filed
counter and furnished copy to the other side. Counsel for petitioner is directed
to file affidavit and bank statement as per Sec.9(3)(b) & (c) of I&B Code, 2016.
Counsel for respondent stated that there is a chance of settlement between the
parties and wanted to file a proposal in this regard. In view of the submissions

of both the sides, time enlarged at request for hearing submissions. Put up on

(K. Anqmnabha Swamy)
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